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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

Original Application No.738 OF 2018
IN THE MATTER OF:

Satpal Singh, Sarpanch Gram Panchyat,
Singhpura Sithana, Panipat
....... Appellant

Versus

Indian Oil Corporation Ltd, Panipat Refinery

...... Respondent

Action Taken Report on the behalf of Haryana State
Pollution Control Board in OA No.738/2018, in the matter of
Satpal Singh & Others Vs IOCL, Panipat Refinery in
Compliance of Hon’ble NGT Order dated 10.05.2019

: 9 That the above said matter was listed before the Hon'ble NGT
on 10.05.2019 and during the hearing of the case, the following
directions were issued by the Hon’ble Tribunal vide order dated
10.05.2019:

Para No. 4

"This Tribunal considered the matter on
01.03.2019 and found that the statutory regulator i.e. the
State PCB was required not only to prohibit the polluting
activities but also to recover exemplary compensation as
well as take further punitive action. The Tribunal directed
an assessment of damage caused to the public health and
the environment be made by the Committee. The
compensation was expected to be adequate to meet the
cost of restoration of the environment and public health
and deterrent.”

Para No. 11

"We find that there is adequate material on record to
hold that there is violation of environmental norms by
Respondent No. 1. The inspection was carried out by the
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credible experts of the regulatory authorities, namely, the
CPCB, the HSPCB under the direction of this Tribunal.
Response of the unit itself shows that observations in the
inspection report needed action on account of which an
action plan has been submitted. The unit has also been
served a show cause notice by HSPCB in exercise of
statutory powers on 08.01.2019 to which reply has been
submitted which may be dealt with as per law.”

Para No. 12

"The Committee has assessed interim
compensation to be Rs. 17.31 Crores. Final assessment is
to be made. If Respondent No. 1 wishes to object to the
quantum determined in the interim report, it will be open
to it to do so before the next date. However, pending
further consideration, the interim amount must be
deposited.”

Para No. 13

"Accordingly, we direct that a sum of Rs. 17.31
Crores assessed by the Committee may be deposited by
the unit within one month from today with the CPCB by
way of interim compensation for restoration of the
environment subject to further orders. Further action may
be taken by the HSPCB in accordance with law and a
report filed to this Tribunal by e-mail at
ngt.filing@gmail.com. The Committee may also furnish its
final report before the next date with a copy to Respondent
No. 1 preferably a week in advance so that Respondent
No. 1 can respond to the same.”

Copy of order dated 10.05.2019 issued by Hon’ble NGT New
Delhi in O.A No. 738/2018 titled Satpal Singh and Others Vs
Indian Oil Corporation Limited, Panipat Refinery is attached as
Annexure -A.

That Haryana State Pollution Control Board (herein referred as
HSPCB thereafter) has issued Show cause notice to M/s Panipat
Refinery Indian Oil Corporation Limited , Panipat (herein referred
as unit thereafter ) vide letter no. 2864 dt. 08.01.2019 as per
the observations of the joint committee constituted by Hon’ble
NGT in O.A no. 738/2018 during the inspection of the unit from
04.12.2018 to 06.12.2018 (copy of show cause notice dated
08.01.2019 is attached as Annexure -B) . Unit has submitted
the reply on 16.01.2019. Thereafter a personal hearing was
given to the unit by the Chairman ,HSPCB on 01.04.2019.During
the hearing unit failed to submit compliance against show cause
notice dated 08.01.2019 and also not submitted any concrete
action plan regarding the same , therefore following directions
were issued on 01.04.2019 under section 33-A of Water
Act, 1974 for immediate compliance :-
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II.

That the unit shall immediately stop all the effluent discharge
activities and ensure that no effluent is discharged outside the
premises. »

That the unit shall immediately consider curtailing its production
and incorporate the same in the Action Plan as per its available
pollution control facilities and implement the same with
immediate effect.

Copy of the direction issued against the unit on 01.04.2019 is
attached as Annexure-C.

That in compliance of the above mentioned directions, the unit
closed down the production of PX-PTA plant and stopped the
discharge outside their premises on 02.04.2019.

That in the request of the unit personal hearing was again given
to the unit on 09/04/201S9 to submit Action plan .During the
hearing on 09.04.2019 the unit has submitted Action plan to
comply with the observations of the SCN dated 08.01.2019 but
action plan was not found satisfactory .Therefore following
directions were issued vide letter N0.3137 dated 12/04/2019:

The directions issued by the Board vide its order dated
01/04/2019 shall continue to remain in force till further orders.
For any modification in the consent, the same cannot be
considered instantly by the Board in view of the violations of the
conditions of consent granted by the Board, non-meeting of
prescribed standards in the discharged effluent of the unit (which
was otherwise not allowed to discharge any effluent), the
observations of the Joint Inspection Committee as informed by
Sh. Rajesh Garhia, Senior Scientist during the personal hearing,
and the observations of Hon’ble Tribunal.

The unit shall also conduct the study on assessment of damage
to the Environment as directed by Hon’ble NGT and as
committed through its action plan submitted to the Board within
a period of one month. Copy of the direction issued against the
unit on 12.04.2019 is attached as Annexure-D.

That unit vide their letter No.PR/HSE/2019 dated 04.06.2019

and 16.07.2019 submitted a compliance report in which unit has

submitted the modifications made in the existing ETPs . The

modifications made by the unit for overall improvement of

performance of ETPs are as under :

a) Replacement of Bacteria in aeration basin of Refinery ETP I
and II.

b) Improvised Nutrient developed in consultation with IOCL
R&D for bacterial mass in aeration basin in Refinery ETP I
and II.
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C) TPI (Tilted Plate Interceptor) oil removal frequency
increased in Refinery ETP I and II.

d) DAF (Dissolve Air Flotation) unit air pressure increased for
improved performance in Refinery ETP I and II.

e) Replacement of filter media in PSF (Pressure Sand Filter)
and Activated Carbon Filter (ACF) in all the ETPs in Panipat
Refinery.

f) Replacement of fitter media and membrane in AHR
(Anaerobic Hybrid Reactor) of PTA-ETP.

o)) Improvement in aeration blower capacity (Additional
diffuser) in PTA ETP for additional aeration.

That after considering the reply of the unit submitted vide their
letter No.PR/HSE/2019 dated 04.06.2019 and 16.07.2019,
Chairman, HSPCB gave a personal hearing to the unit on
09.07.2019 .During the hearing representatives of the unit
informed that they are in the process of submitting Environment
compensation of Rs.17.31 Crores imposed by Hon’ble National
Green Tribunal, New Delhi vide order dated 10.05.2019 in O.A.
No.738/2018.Therefore the request of the unit to revoke the
closure directions dated 01.04.2019 was not considered and unit
was directed to deposit the Environment compensation of
Rs.17.31 Crores imposed by Hon’ble National Green Tribunal,
New Delhi vide order dated 10.05.2019 in O.A. No0.738/2018.
The wunit vide their letter No.PR/HSE/CPCB/2019 dated
12/07/2019 intimated that they have deposited an amount of
Rs.17.31 Crores in the account of CPCB on 12.07.2019 in
compliance of directions of Hon’ble Tribunal dated 10.05.2019.

Therefore, after careful examination of the facts, compliance
submitted by the unit, Board passed a reasoned order on
23.07.2019 in accordance with law in which direction issued on
01.04.2019 were revoked and revised consent to operate was
issued to the unit allowing treated effluent discharge of 255
m’/hr from PX-PTA Plant in to Thirana Drain subject to the
compliance of prescribed standards as per Environment
(Protection) Act, 1986 for Petro Chemicals (Basic &
intermediates) units. Hence PX-PTA plant of the unit remained
closed for the period 02.04.2019 to 23.07.2019 in compliance of
directions dated 01.04.2019 issued by the Board. Copy of the
order dated 23.07.2019 is attached as Annexure-D.

That HSPCB has also filed prosecution case in Special
Environment Court, Kurukshetra on 05.08.2019 against the unit
& its responsible officers for day to day activities for violation of
the provisions of Water (Prevention and Control of Pollution) Act,
1974.
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That being the statutory regulatory body, HSPCB has taken
action against the unit in accordance with law, by issuing
Directions dated 01.04.2019 against the unit u/s 33-A of the
Water Act 1974 and filing Prosecution u/s 43 & 44 for violation
section 24 & 25 of the Water Act 1974 in the Special
Environment Court, Kurukshetra. Moreover, HSPCB did not
consider the request of the unit to revoke the closure directions
dated 01.04.2019 till the submission of the Environment
compensation of Rs.17.31 Crores imposed by Hon’ble National

Green Tribunal, New Delhi vide order dated 10.05.2019 in O.A.
No.738/2018.

Dated: l(/o?] Jol9 (Bhupi(}c;%gh)
Regional Officer,

Place: awl)rat - Haryana State Pollution Control Board,
Panipat Region, Haryana.
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Item No. 06 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 738/2018
Satpal Singh, Sarpanch, Gram Panchayat
Singhpura Sithna, Panipat Applicant(s)
Versus

Indian Oil Corporation Ltd.
Panipat Refinery Respondent(s)

Date of hearing: 10.05.2019

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
= HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

" For Applicant(s):

For Respondent(s): Mr. Aman Lekhi, ASG, Mr. Ankur Sood, AOR
' : SC, Ms. Romila Mondal, Advocates
Mr. Anil Grover, AAG, Haryana with Mr. Rahul
Khurana, Advocate
Mr. Rajkumar, Advocate for CPCB

A

ORDER

L. Issue for consideration is the punitive action against violation of
étatut{;z__g( environmental norms by the Indian Oil Corporation Ltd.

{IOCL]'_:EEPanipa__z_ Refinery, Panipat. -

2. After considering a complaint that air and water pollution by
Panipat Refinery was causing large scale diseases affecting the
inhabitants of the area, a joint team comprising Central Pollution
Control Board (CPCB), Haryana State Pollution Control Board
(HSPCB) and Deputy Commissioner, Panipat was required to furnish

an action taken report vide order dated 15.11.2018.




The report dated 15.01.2019 acknowledged enormous pollution. The
samples from the Effluent Treatment Plant (ETP) were found to be
non-compliant. Ambient air quality was exceeding the norms. VOCs
were resulting in irritation to eyes and odour which was observed by
the joint team during inspection. Untreated effluent was found to be
discharged in the green belt areas. Unit was not complying with the
conditions of recycling and reusing treated water. ETP was not being
operated efficiently and was not adequate. Untreated effluents were
being stored in open storage lagoon without VOC recovery system.

The ground water samples were not complying with the norms.

"'L-_Rclcyant observations in the report are as follow: -

“conclusions and recommendations:-

1. The Online Analyzers provided by the unit for monitoring of
treated effluent quality and for air emission was found in
working condition and transmitting real time data to
CPCB/HSPCB server. However, the samples collected
for analysis from the outlet of ETP and from Thirana

= Drain were found to be non-complying with the

_ prescribed norms whereas results of the stream
~ diverted to OCEMS in a room was found to be
‘complying with the norms as per values recorded in

OCEMS, which indicate that effluents stream used for

online monitoring may not be the same as the final

outlet of ETP. Therefore, sensors of Online Continuous
 Effluent Monitoring system needs to be installed

directly into the final discharge rather than taking
one small pipe line to a room for OCEMS as presently
being done by the unit, to prevent tempering of the
representative discharge sample.

2. The ambient air quality data collected at different points at
villages and within premises was found exceeding in PM:
and PMio value of ambient air was found to be 290.0,
165.0, 123.5 and 176.5 against the limit of 100
mg/Nm3 which indicates that unit might be
contributing to increase in PM value in ambient air
the adjoining areas.

3. State Pollution Control Board does not have the facility to
monitor VOCs in the ambient air to know the impact of Unit
w.r.t. VOCs in the surrounding area. However, irritation
to eyes and odour was observed by the team in the
vicinity of the Unit. A study to identify all possible
sources of VOC emissions in the Unit including open
untreated effluent storage earth tanks & other components
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of ETP for taking control measures periodical monitoring of
the VOCs in the surrounding areas by external agency is
strongly recommended.

The untreated effluent was found discharged in
Green Belt area outside the premises of the unit and
was lying stagnant in the form of Cess Pool which
may cause spread of odour in the nearby areas. The
analysis of the sample collected from the Cess Poll
reveals that the parameters are exceeding w.r.t. BOD
(102, 1200, 880, 990 in mg/l) against the limit of 30
mg/l, COD (360,3580,2872,5472 in mg/l) against the
limit of 250 mg/l, TSS (194, 124, 552, 252, 156 in
mg/l) against the limit of 100 mg/l, Oil & Grease
(16,13,17.5 in mg/l) against the limit of 10 mg/l &
TDS (2520, 2824,2224,3050 in mg/l) against the limit
of 2000 mg/l, which clearly shows that untreated
effluent is being discharged into Green Belt. The unit
has been granted consent to operate by Haryana State
Pollution Control Board only for “Recycle and Reuse” of the
trade effluent. Therefore, HSPCB need to direct the Unit to
comply with the condition of “Recycle and Reuse” and stop
all illegal means of discharge to avoid stagnation of treated
effluent for preventing emission of VOCs and deterioration
of ground water quality.

The unit is showing Zero Liquid Discharge in Environment
Staternent submitted by the unit for the year 2017-18 vide
letter dated 24.09.2018. In compliance report submitted of
MoEF&CC letter dated 05.07.2018 and as verified by the
Regional Office of MeEF&CC vide letter dated 13.11.2017, it
was verified that the wunit is reusing the treated
efftuent from PTA-ETP (ETP-IIl) as a makeup to cooling
towers and balance is used for irrigation in green
belt. Whereas, the Unit has been granted consent to
operate only for reuse and recycle of treated trade
effluent. The Units needs to dismantle all the illegal
effluent discharge points immediately to comply with
the terms of the consent granted by the State
Pollution Control Board.

The units not complying the conditions of the Recycle
and Reuse as per the condition of Consent to Operate
granted by the HSPCB as the unit is discharging
effluent from PTA-ETP (ETP-I) into Thirana Drain.
The discharge of the trade effluent in the open
Thirana Drain has been found to be a major source of
odour in the nearby area. This becomes most significant
and critical in view of the fact that the drain is open and
there is no dilution in the Thirana Drain for any other source
and flow of industrial effluent with high potential of emitting
VOCs across the drain may adversely affect the
surrounding environment. The illegal discharge of effluent in
to the Open Thirana Drain should be immediately stopped
to avoid the contamination of ambient air and surface

water.
The Concrete Lining of Thirana Drain was found

ruptured at one point due to which effluent discharged in
green belt by the unit was flowing in Thirana drain through




the point of rupture. The unit needs to stop the discharge
Jrom this ruptured point along the green belt and shall close
such illegal discharge point.

8. The details of the effluent samples collected Jfrom final outlet
of ETP-l, ETP-Il, ETP-Il by the team are given below in
Table IV with exceeding values shown in bold.

Table - IV

Parameter | Limit as per EP Act, | ETP-I | ETP-Il | ETP-
(mg/1) 1986 m

ETP-l, ETP-| ETP-

I, /i
TSS 20 100 | 11 24.0 142
BOD 15 30 21 48.0 170
COoD 125 250 120 179 460
0&G 5 10 3.5 7.0 8.5
TDS 2000 2000 | 1090 | 1491.0| 2224

The unit is not meeting the discharge Norms for BOD in ETP-I
(21>15), ETP-II (48>15) and ETP-HI (170>30) ; COD in ETP-II
(179>125) and ETP-II (460>250); Oil and Grease in ETP-II
(7>5) ; TDS in ETP-IIl (2224>2000). The results in above
table show that either the unit is not operating its
efftuent treatment plant efficiently or the ETP
installed by the Unit is not adequate. The unit is
discharging untreated effluent in Green Belts, outside the
premises of the unit and into Thirana Drain which may
result in odour problem in the nearby areas besides
deterioration of ground water quality. The unit need to get
the adequacy report of the effluent treatment plant done
including adequacy for control, of VOCs from wvarious ETP
components for upgradation of effluent. The unit also needs
to operate only legal and permitted mode of discharge/ reuse
of treated effluents. The HSPCB needs to issue necessary
_ directions to the unit in this regard to comply with the terms
~ of consent granted to the unit. i

9. The unit was found storing untreated effluent in open
storage lagoon without any VOC recovery system for
avoiding emission of VOCs. This may be another source
of VOC emissions and odour in nearby areas. Therefore,
unit needs to make arrangement to cover all open potential
sources of VOCs emissions in effluent treatment plant and
recovery of VOCs after carrying out the study regarding VOC
emitting potential/ study of different components of effluent
treatment plant.\

10. The ground water samples collected from various
locations in the vicinity of the Unit was found to be
not complying with the acceptable norms prescribed
by BIS for Drinking water in IS 10500 (2012). The most
of the samples were found to have significant values of
Chemical Oxygen Demand (COD), which clearly indicate




contamination of the ground water with the external sources.
A detailed study is required to be done in this regard to
know the extent of damage done so far and the remediation
required to restore the ground water quality beside
monitoring of the ground water of the area to prevent further
deterioration. This is extremely important and necessary to
ensure supply of uncontaminated natural resources to
surrounding areas.”

This Tribunal considered the matter on 01.03.2019 and found that
the statutory regulator i.e. the State PCB was required not only to
prohibit the polluting activities but also to recover exemplary
compensation as well as take further punitive action. The Tribunal
direc__ted-’"an assessment of damage caused to the public health and
_the _f{_nvironment be made by the Committee. The compensation was
expected to be adequate to meet the cost of restoration of the

~environment and public health and deterrent.

As per the interim report dated 09.05.2019 filed by the HSPCB,
prepared by the joint Committee comprising CPCB, HPCB and the

Collector damage on. account of oxygen depletion due to illegal

......

o discharge of effluent into the Thirana Drain from PTA Plant, as

* calculated by the joint Committee is Rs. 83.33 lakhs, damage due to
 untreated effluent in Cess Pool is Rs. 4.87 lakhs, cost of restoration
of the environment is Rs. 9.96 crores, cost of damage due to
discharge of TDS in Thirana drain is Rs. 7.34 crores. The total
amount of compensation is Rs. 17.31 Crores. The Committee also
observed as follows:

“The above cost of restoration is tentative and only on

account of damage to the Environment with special

reference to surface water. The damage caused to

Public Health & Ground Water and the cost of

Restoration are to be added once estimated by the
Expert members from NEERI and CGWB co-opted by




the Joint Committee as per order of Hon’ble National
Green Tribunal.

“This means that the Unit has produced 15073.8 MT
production without meeting the norms during the non
compliance period of 120 days , which is equivalent to
(I/E ie. 15073.8/1047) = 14.32 days of production of
PTA Plant(J).”

6. The conclusion and recommendations of the Committee
follows:
“Conclusions and Recommendations:

* According to Joint Committee, the total cost of
environmental damage caused by IOCL,
Panipat Refinery, on account of illegal
Discharge of Effluent into the Thirana
Drain and on land in monetary terms is Rs.
88.21 lacs.

* The quantum of production made by
Panipat Refinery by not complying with the
environmental conditions prescribed in the
Consent to Operate issued by Haryana State
Pollution Control Board is 15073.8 MT
which is equivalent to 14.32 days
production of PTA Plant of Panipat Refinery.
The unit may be directed to submit the
~amount of profit earned by him per day
Jrom the PTA Plant, so that total amount of
profit earned by the unit from the
production made without complying with
the environmental norms could be
calculated during non-compliance period
i.e. 120 days.

* The estimated tentative Cost of Restoration of the
Environmental damage caused on illegal
discharge of effluent into the environment is Rs.
17.31 Crores. At this stage, the Joint
Committee has proposed Tentative cost of
Restoration equivalent to “Calculated cost
of restoration x 2 times” to make it
deterrent to some extent. However, once the
assessment of environmental damage to
public health and Ground water Iis
concluded with the assistance of Co-opted

are as

I




Experts and the details of the profits
earned by the Unit from the production
made by violating the environmental norms,
the Join Committee may further enhance
the deterrent effect for continuous and long
term violations made by the unit by
proposing the cost of
Restoration/Environmental Compensation
on exponential basis.

e Additional Time of 8 weeks and 3 months is
required by the Expert co-opted by the Joint
Committee for assessing the environmental
damage caused to Ground Water and Public
Health respectively. The cost of restoration will
be updated and submitted to Hon’ble National
Green Tribunal, based on the assessment of
damage caused to Public Health and Ground
Water, as per time line proposed by the Expert
Members co-opted by the Joint Committee,

e It is recommended to impose tentative cost
of restoration of Rs. 17.31 Crores on IOCL
Panipat Refinery which may be utilised for
plantation of Forest Trees and Monitoring &
planning for restoration of ground water
quality. The Joint Committee will be
submitting the update Cost of Restoration
after  concluding the assessment of
environmental damage to Public Health and
Ground Water within 3 months.

* The Discharge of effluent into the Thirana drain
has been stopped by the Unit from the Point
observed by the Joint Committee w.e.f.
02/04/2019 in compliance of the directions
issued by HSPCB,

¢ The Joint Committee will abide by all the further
directions of Hon’ble NGT in this matter.”

7. Shri Aman Lekhi, learned Additional Solicitor General appearing for
the IOCL has handed over a note giving response to the findings in
the report dated 15.01.2019 as follows:

“Findings in the Report and IOCL’s Response

No. | FINDINGS IN THE REPORT RESPONSE

1. | Page 7, The Respondent | i The issue has been needlessly
point 4 (2nd | could not produce | added into the Report since the

document of | document was duly submitted




Para) permission for | to the Committee.
discharge into | e
Thirana Drain | & The permission was granted
from Irrigation vide Dept. Of Irrigation, Gouvt. of
Department Haryana’s letter dated
24.01.2003 and has been
submitted to the Joint Team on
07.01.2019.[Pg. 403 of Vol-I of
the Reply|
Page 12, The Concrete | i. The rupture was in the area
Point 7 lining of Thirana | where the Drain passes through

Drain was found
to be ruptured.

the Green Belt, which is an
open area outside IOCL’s
boundary wall and is accessible
to the general public. IOCL is
not liable for maintenance of the
Drain in this area.

ii. Nevertheless, the alleged
rupture was a normal course
wear and tear and was
repaired and fixed by IOCL by
13.12.2018. Repair = of the
rupture has been eonfirmed to
HSPCB on
16.01.2019.[Pg.524@526, 527

of Reply]

Pages
4,911

Ambient air
quality was found
exceeding .in PM
against the
prescribed limit of
100 mg/ Nm3.

i. Ambient air quality is an issue
all over Northern India is not
attributable to the Respondent.
The Report itself acknowledges
the fact that the Joint Team is
unable to attribute the same to
IOCL and only says that “the
unit might be contributing to
increase.in PM values”.

i. The sampler used by the
| Joint Team was placed at
ground level, whereas the
Guidelines for Measurement of
Ambient Air Pollutants
(NAAQMS/36/2012-13) issued
by the CPCB provide that the
inlet of the sampler should be at
a height of 3-10 mts.

Pages 10 &
11

While IOCL’s
Online Analysers
were found to be
in working order,
the Joint Team

i. There was no violation or
deviation from the prescribed
norms in installing the online
analysers. The online analysers
were installed inside the plant




found that
samples collected
from the outlet of
ETP and Thirana
Drain were found
non-compliant

whereas results of

the online
analysers were
found compliant.

premises under supervision and
instructions of HSPCB. [Ref.

CPCB Directions dated
05.02.2014].
u. In any event, IOCL has

already complied with the

suggestion of the Joint Team |

and shifted the online analysers
to the new locations as
suggested.

Page 12 &
13, point 8

ETP 1 & 2: Table
IV mentions TDS

limit as 2000
mg/1 for treated
effluent ex
refinery.

ETP 3: Table IV
mentions lmit of
oil and grease for
Petrochemical ETP
(ETP 3) as 10mg/ 1
and lLimit of TDS
as 2000 mg/ 1.

i. The report does not give any
sources for the prescribed limits
and has used wrong limits.

i. The applicable limits for ETP

1 & refinery units) are
prescribed  under  Minimum
National Standards for
Petroleum oil Refineries
(Refineries MINAS).

Under Refineries MINAS, there
is no limit prescribed for TDS
(applicable for ETP 1 & 2,

iti. The applicable 1
3  (Petrochemical ; are
prescribed for oil & grease and

TDS (applicable for ETP 3). [Ref.

‘| EPA Notification 18.03.2008]

; Certafn - .effluent

samples collected

| from ETP-, ETP-Il

and ETP-IIl are
exceeding
permissible limits.

i. The sample collection and
testing by the Joint Team has
not been d one in accordance
with the legally prescribed
norms and parameters. [Ref. Pg.
299 & 300 of Vol. I of Reply &
Pgs. 100, 102, 104 & 106 of the
Report]

. Under the  applicable
regulations/standards, the
quantum of pollutants has to be
calculated on the basis of daily
average of concentration values
(one 24-hourly composite
sample or average of three grab
samples), average flow of

1Y




effluent during the day and
crude capacity of the refinery.
The Joint Team has not followed
the prescribed methodology and
has tested single samples
rather than composite or grab
samples as prescribed. [EPA
Notification dated 18.03.2008]

iii. The continuous testing and
monitoring by approved
laboratories and periodic
inspections by HSPCB and
CPCB have all found the
Respondent’s effluent discharge
to be within the prescribed

Page 12,
| Point 4

Untreated effluent
was Sfound
discharged  into
the Green Belt and
was stagnated in
the area.

4 § will be taken

Jamt Team.[Ref. Pg. 9 of the

.. Untreated effluent is not
discharged into the Gr

The finding is based on a single
instance of accidental 1
caused by unde
burst due to civil/ digging work
by M/s. JCB (a civil contractor)
in end of November 2018.

it The Report itself notes that the
representatives ~ of = Panipat
Refinery informed the Joint
Team that the untreated effluent
2k into the ETP
_arrangement for the
same was also shown to the

Report].

ii. The entire leakage was
evacuated into ETP by
13.12.2018. [Pg.524@526, 527
Vol. II of Replyj.

iv. The regulations prescribed in
MoEF Gazette Notification dated
18.03.2008 contemplate the
possibility of accidental leakage
and in such cases, the unit has
to  ensure repair  within

10




reasonable time frame.

Page 8 Consent to| The finding is ex facie
Operate  granted | erroneous. The Respondent has
by HSPCB does | permission to discharge treated

not allow | effluent into the Thirana Drain
discharge of | in terms of:
effluent into

() Consent to Establish dated
11.08.2000; [Pg 389@389, 390
of Vol. I of Reply.

Thirana Drain.

(ii) MoEF’s Environment
Clearance letter dated
30.04.2001; [Pg. 399 of Vol.I of

Reply/.

(i) Dept. Of Irrigation, Govt. of
Haryana’s ~  letter dated
24.01.2003;[Pg. 403 of Vol. I of
Reply]

(iv)HSPCB’s Consent to Operate
as amended on 12.09.2017;[Pg.
420 of Vol. I of Reply].

(v) MoEF letter  dated
26.03.2018; [Pg. 435 of Vol. I of

Reply]. -
g (vi) MoEF’s Monitoring Report
dated 13.11.2017; [Pg. 83 @ 84,
B 85 of the Reply). ";-._.;::._;-:'_' -

8. A reply affidavit has also been filed by the IOCL with reference to
report dated 15.01.209 stating that the unit has Consent to
Establish and permission to discharge effluents into the drain.
Monitoring report submitted by the unit on 13.11.2017 mentions
discharge of effluents into the drain. The unit has undertaken social
welfare measures for safe drinking water, health, air and sanitation,
education and employment enhancing skills, empowering women
and socially/economically backward groups. It has been awarded

many awards and commendations for commitment to the

11




10.

environment. In its response to the HSPCB, the unit has placed on
record future action plan undertaking to reduce carbon footprint by
18% and water footprint by 20% by 2020, covering drains with
concrete slabs, installing VOC systems, reduction in water
consumption, improving air quality, installing Ethanol Plant, etc.
The unit also submitted letter dated 16.04.2019 to the HSPCB
explaining its plan. The unit has hired services of Bio Petro Clean,
an expert in the field for remedial measures and services of TERI to
conduct environment damage assessment in the vicinity and

services of NEERI to conduct environment impact study on air,

. water and soil from the refinery.

b e

~According to Respondent No. 1, the report of the joint Committee

dated 09.05.2019 is unwarranted as impact of other industries in
the vicinity has not been considered and the joint Coxmmttm did not

give notice to the respondent.

Letter dated 05.04.2019 addressed to HSPCB by the Chief General
Manager (Health, Safety and Environment) of the IOCL purports to
give an action plan for complying with the observations of the

mapecuan Committee deputed by this Tnbunal. Even permission to

dlscharge éfﬁuents in drain, relied upon by Respondent No. 1,
cannot justify discharge of polluting effluents. Permission by
Pollution Control Board can be only to discharge effluents as per
laid down norms. No dilution is available in the drain and norms are
being violated. The unit has now sought time to complete ZLD
project. A public sector unit is expected to be a model for compliance
of environmental norms. For pollution caused, liability is

unavoidable,

12




14

13.

We find that there is adequate material on record to hold that there
is violation of environmental norms by Respondent No. 1. The
inspection was carried out by the credible experts of the regulatory
authorities, namely, the CPCB, the HSPCB under the direction of
this Tribunal. Response of the unit itself shows that observations in
the inspection report needed action on account of which an action
plan has been submitted. The unit has also been served a show
cause notice by HSPCB in exercise of statutory powers on

08. 01 2019 to which reply has been subrmtted which may be dealt

with as per law.

thus, unable to accept the submission that no

.compensation may be required to be paid or that no further action

' be taken Even if pollution is contributed by others, Respondent No.

1 ca.nnot avoid respons;blhty Only question is. the quamum The

Comn‘uttee has assessed 1nterun compensation to

; ﬁénding further

tion the interim amount must be depamted

Accordingly, we direct that a sum of Rs. 17.31 Crores assessed by
the Committee may be deposited by the unit within one month from
today with the CPCB by way of interim compensation for restoration
of the environment subject to further orders. Further action may be
taken by the HSPCB in accordance with law and a report filed to this

Tribunal by e-mail at ngt.filing@gmail.com. The Committee may also

furnish its final report before the next date with a copy to

13
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Respondent No. 1 preferably a week in advance so that Respondent

No. 1 can respond to the same.

List for further consideration on 20.08.2019.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K Bemakrishnan, JM

Dr. Nagin Nanda, EM

“““““

May 10, 2019
Original Application No.
DV v '

738/2018
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=== HARYANA STATE POLLUTION CONTROL BOARD

“=2>  SCO No.55, SECTOR-25, HUDA, PANIPAT
<W T Ph. - (0180) 2672037, Telefax - 26649561, E-mall:

No. HSPCBIPRI2018/ .2 7 g4 Dated ??/5 /7
To
[

M/s Indian Oil Corporation Ltd. (1.0.C.L.),
Panipat Refinery, Panlpat

Sub:- Show cause notice for revocation of Consent to Operate f
24 & 25 read with section 42, 43, 44 & 45 of Water (Pre

' i ead with section 37 & 38 of Air
Pollution) Act, 1974, and section 21, 22 1 B et 3R o

(Prevention and Control of Pollution) Act, 1981 and
Acl, 1974 and 31-A Air Act, 1981.

Whergas your unil was visited by te . =
/ -mmissioner, Panipal on 04/12/2018 to 07/12/2018 in compliance O

“National Green Tribunal, New Delhi in Original Applipation N
Sarpanch, Gram Panchayat, Singhpura Sithana, Panipat Vs In
Refinery during inspection following observations were found:

1L That. the Online Analyzers provided by‘the |
quality and for air emission was found in working co

same as the final outlet of ETP.

2 That, the ambient air quality data collected at different points at villages and within
premises was found exceeding in PM, showing that ambient air quality of nearby
area is not as per the standard laid down in EP Act,1986. Also PM value from

or violating the sectlion
vention and Control of

am of CPCB, HSPCB and Deputy
he orders of Hon'ble
0.738/2018 litled as Satpal Singh,
dian Oil Corporation Ltd., Panipat

unit for monitoring of treated effluent
ndition and transmitting real
time data to CPCB / HSPCB server. However, the samples collected for analysis
f:om the outlet of ETP and from Thirana Drain were found to be non-complying
with the prescribed norms whereas results of the stream diverted to OCEMS in a
room was found to be complying with norms as per values recerded in OCEMS,
which indicates that effluent stream used for online monitoring may not be the

A“howva.- 3

stacks from AVU-1 has been found 53.5 mg/Nm3 against the standard limit of 10

mg/Nm3. ,which shows that unit may be contributing to increase in PM value in

the adjoining villages and thus effecting the ambient air quality of nearby area's of
the unit. Irritation lo eyes and odour was observed by the team in the vicinity of

the unit due to presence of VOC emissions from the unit.

o

That, untreated effluent was found discharged in Green Belt area outside (he

premises of the unit and was lying stagnant in the form of Cess Pool which may
cause spread of odour in the nearby area. Also the sample collected from the
Cess Pool shows the parameter are exceeding in BOD(102,1200,880,900 in mg/l)
against the limit of 30mg/l , COD(360,3580,2872,5472 in mg/l) against the limit of
250 mg/l, TSS(194,124,552,252,156 in mg/l) against the limit of 100mg/, Oil &

Grease '~ (16,13,17.5 in mg/l) against the limit of

TDS(2520,2824,2224,3050 in mg/l) against the limit of 2000 mgfl, clearly shows

that untreated effluent is being discharged into Green Belt.

That, the unit Is showing Zero Llquid Discharge in Environment Statement

submilled by the unit for the year 2017-18 vide letter dated 24,09.2018, in
compliance report submitted to MOEF & CC letter dated 05.07.2018 and S2E
was verified by the Regional Office of MOEF & CC vide letter dated 13.11.2017
for reusing Ihe trealed effluent from PTA-ETP (ETP-Ill) as a makeup 10 cooling

lowers and balance is used for irrigation in green belt.

That, the unit is not complying the conditions of the Zero
the condition of Consent to Operate granted by the HSPC

Liquid Discharge as per
B as the unit was found

20




discharging effluent from PTA-ETP(ETP-IIl) into Thirana Drain an
ETP-Il in Green Belt Area outside the boundary wall of the unit . The d

2\

S N

d from ETP-1 &
ischarge of

the trade effluent in the open Thirana Drain has been found to be a major source
of odour in the nearby area.

That, unit could not produce any
Department and State Pollution Control Boar

the Thirana Drain.

That, concrete Lining of Thirana Drain

which effluent discharged in green Belt by the

through the point of rupture.

document / permission from the Irrigation
d for discharging treated effluent into

was found ruptured at ‘one point due to
unit was flowing in Thirana drain

That, the effluent samples collected from final outlet of ETP-I, ETP-Il, ETP-Ill by
the team mentioned in table as given below.
Parameter | Limit (as per EP Act, 1986) ETP-I ETP-Il- | ETP-II
ETP-, ETP-Il | ETP-III
7SS 20 100 1 24.0 142
BOD 15 30 21 48.0 170
COD 125 250 120 179.2 460.8
Q&G 5 10 3.5 7.0 8.5
TDS 2000 2000 1080 1491.0 2224

The exceeding value of result has been shown in bold bolded in above table.

The result in above table shows that the unit is not operating its effluent treatment
Plant efficiently or the ETP installed by the Unit is not adequate and discharging
untreated effluent on Green Belts outside the premises of the unit and into
Thirana Drain which may result in odour problem in the nearby area.

In view of that above, you are hereby directed to show cause within 15 days, as to
why your CTO issued under Water Act, 1974 and Air Act, 1981 may not be revoked along with
initiating penal/legal action under the provisions of Water (Prevention and Control of Pollution)
Act, 1’9?4 and Air (Prevention and Control of Pollution) Act, 1981 ‘and cancellation of
authorization under HWM Rules, 2016.

_ ~ In case you fail to comply with the deficiencies mentioned above within the above
mentioned stipulated period, it will be presumed that you have nothing to say in this regard and
accept the status above, which will warrant legal action under section Water Act, 1974, Air Acl,
1€81 and HWM Rules, 20186,

This may be treated as MOST URGENT. -

Region bfficer
Panipat Region

Endst.No.HSPCB/PR/2018/

FTIAS: Dated

Board, P A copy of the above is forwarded to Chairman, Haryana State Pollution Centro!
rd, Panchkula for information and further necessary action, please-

Reglomﬂcer

panipat Region
e, 10

/=
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:{e 1‘"‘“‘“"“ — HARYANA STATE POLLUTION CONTROL ('OARD

€-11, SECTOR-6, PANCHKULA
KSPER Ph-2577870-73 E-mall:

No. 11SPCII/2019/ 1095 Dated: &1.04- 3010
To,

M/s Panlpat Refinery, Indian 01 Corporation,

Panipat.
Suls Directions under sectfon 33-A of Water Act, 1974,

Whareas, as per directions of NGT in OA No. 730 of 2018 dated 15.11.2018, a joint
Inspection Committec appolmted by NGT with members from CPCH, VSPCD and District
Administration Inspected the unit during 04-07,122018 and submitted the same to the Tribunal on
15.01.2019;

Whereas, The Tribunal as per order daled 01.032019 dirccted that the Joint
Inspection Cominittee shall assess environmental damage caused by the unit and indicate
immediate measures for stoppage of polluting acivities;

Whereas, 2 Show Cause Notice was issued on 08.01.2019 to your unit fer revocation
of Consent to Operate (CTO) based on the inspections conducted and reply submitted by your unit
on 17.81.2019 and was not found satlsfaniory;

Whereas, 3 personal hearing was given Lo your unit on 01.04.2019 and during
hearing. Officer of the unit Intimated that expert specialized consultant has been engaged for
addressing the various pollution Issues. Personal hearing be deferred 1o 09.04.2019 to submit a
comgplete actlon plan indicating immediate, short term and long term measures for compliance of
all ohservations of 1SPCH and Joint Inspection Team appolnted by Hon'ble NGT;

Therefore, directions as under are hereby issued as per section 33-A of Water Act,
1974, for Immediate compliance (as Interim measure).

(i) "That the unit shall immediately stop all the eMuent discharge ;u:ti\;mu and ensure that no
efMuent is distharged outside the premises.

(1)  That the unit shall Immediately consider curtailing Its production and incorporate the
same in the Action Plan as per its avallable pollution control facilities and implement the
same with Immediate effect.

The compliance of the same be reported by 02.04.2019.

099 =104 Dated: o1 €t e
R uﬂiuc?p?:{t:c :::ve is farwarded to the following for Information and aecessary
actlon pleasc. :
1. Chalrman, CPCH, New Delhl.
2. PSto Chief Secretary, Govt. of Haryana.
3. The Deputy Commissioner, Panipat.
4. PStoACS, Environment Department, Haryana. ~
S. PAtoMember Sceretary. HSPCB,
6. The Reglonal Officer, 11SPCE. Panipat. o~ ﬂ.._,_"r’
Sr-Scjentist (11Q)
for Chalrman
f [ ®
: ofc

e

Scanned by CamScanner
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“W HARYANA STATE POLLUTION CONTROL BOARD

C-11, SECTOR-6, PANCHKULA
HMSPEB Ph-2577870-73 E-mail: hspcbho@gmail.com

Office Order

Whereas, as per directions of NGT in OA No. 738 of 2018 dated 15.11.2018, a
Joint Inspection Committee appointed by NGT with members from CPCB, HSPCB and District
Administration inspected the unit during 04-07.12.2018 and submitted the same to the
Tribunal on 15.01.2019;

Whereas, The Tribunal as per order dated 01.03.2019 directed that the Joint
Inspection Committee shall assess environmental damage caused by the unit and indicate
immediate measures for stoppage of polluting activities;

Whereas, a Show Cause Notice was issued on 08.01.2019 to your unit for
revocation of Consent to Operate (CTO) based on the inspections conducted and reply
submitted by your unit on 17.01,2019 and was not found satisfactory;

_Whereas, a personal hearing was given to your unit on 01.04.2019 and during
hearing, Officer of the unit intimated that expert specialized consultant has been engaged for
addressing the various pollution issues. Personal hearing be deferred to 09.04.2019 to submit
a complete action plan indicating immediate, short term and long term measures for
compliance of all observations of HSPCB and Joint Inspection Team appointed by Hon'ble

NGT;

Whereas your unit was given a personal hearing on 09.04.2019 to consider
Action Plans for deficiencies Indicated by the Joint Inspection Team appainted by the Hon'ble
NGT and to consider closure recommendations forwarded by the Regional Officer, Panipat

against the show cause notice issued on 08.01.2019:-

Whereas during the personal hearing, it was observed that you have already
hired a consultant for studying the level of VOCs and measures, to recover the same :r?d
appointed 3 fact-finding team to determine the lapses against the erring :fﬁ;a:;;:e ;r;
compliance of the directions of the Board lssued on 01.04.2!3.19 lo stop ar:I lt eA :; o
the effluent outside the premises, you have closed the Purified Terephthalic Ac

part of the curtailing of this production; and

sted for modification of t
ity of discharge after trea

he consent granted by the Board to
e tment of the effluent;

that extent to allow certain quant

Scanned by CamScanner
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The following directions are issued after careful consideration of all the facts,

documents and progress as reviewed during the personal hearing =
19
()  The directions issued by the goard vide its order dated 01.04.1598
shall continue to remain in force till further orders.

(ii) Forany modification in the consent, the same cannot be considered
instantly by the Board in view of the violations of the conditions of
consent granted by the Board, non-meeting of prescribed standards
in the discharged effluent of the unit {which was otherwise not
allowed to discharge any effluent), the observations of the Joint
Inspection Committee as informed by Sh. Rajesh Garhia, Senior
Scientist during the personal hearing, and the observations of Hon'ble

Tribunal.

(i)  The unit shall also conduct the study on assessment of damage to the
Environment as directed by Hon'ble NGT and as committed through
its action plan submitted to the Board within a period of one month.

The compliance may be verified by the Regional Officer from time to time and a
weekly report has to be sent on the same.

Dated Panchkula, the Ashok Kheterpal
12" April, 2019 Chairman

No. HSPCB/Sr. Sc./2019/ 3\ ~2b Dated: {J)-CU ~J019

A copy of the above is forwarded to the following for information and further

necessary action:-
1. Chairman, CPCB, New Delhi.

2. PS to Chief Secretary, Government of Haryana.
3. The Deputy Commissioner, Panipat.
4

. PS to ACS, Environment & Climate Change Department, Government of

Haryana.
5. PAto Member Secretary, HSPCB.
6. The Regional Officer, HSPCB, Panipat.

Scanned by CamScanner




STATE POLLUTION CONTROL BOARD
C-11, SECTOR-6, PANCHKULA
Ph- OI72 -2577870-73 Fax No. 2581201

HARYANA

_ = E-mall: hspcbho@gmail.com

L5
AWHUM-E

Office Order

HSPCB tzv?he;e\?:ii &?f;ligﬁs unlder sectiop 33-A gf Water Act, 1974 were is_sued .by

Wi SHEGR Teias. dutid 0100;82 Qil Corporation Pampgl _Rgfmery Cornplex, Panipat vide

el bt Seiiuiian arch .04. 919 and 1‘?,04'.2019, dlrgcllng the unit to stop all effluent
o consider curtailing its production;

=c e m?r:e:s tt;le unit vide their letter no. PR/HSE/CPCB/2019 dated 12.07.2019

oPER ey gve dep95lted an amount of Rs. 17.31 Crores in the account of

on 12.07.2019 in compliance of the directions of Hon'ble NGT dated 10.05.2019;

. : Whereas vide letter ﬂo. PR/HSE/2019 dated 04.06.2019 the unit submitted a

ompliance report to RO, Panipat and requested for revocation of directions issued u/s
33A of Water Act, and that the unit vide their letter No. PR/HSE/2019 dated 16.07.2019
submitted a request to HSPCB for revocation of directions issued u/s 33A of Water Act
alongwith the request to allow the unit to discharge their treated effluent from PX-PTA
meeting Petrochemical MINAS into Thirana Drain and,

Whereas R.O. Panipat vide his letter dated 19.07.2019 informed that the unit has
made necessary compliances and recommended for revocation of the directions of the
Board issued on 01.04.2019 and 12.04.2019; '

Therefore, after careful examination of the facts, the compliance submitted by the
unit and the recommendations of RO, Panipat, the Competent Authority hereby orders
that the directions issued to the unit vide orders dated 01.04.2019 & 12.04.2019 regarding

stoppage of all the effluent discharge activities and to ensure no effluent is discharged
outside the prermises alongwith to consider curtailing its production are hereby revoked

with the following conditions.

1 The unit will install Electromagnetic Flow Meter on the fina! outlet of the PX-
PTA plant leading to Thirana drain and maintain the logbook for the daily
discharge shown in the flow meter and will submit copy of log book on
monthly basis to Regional Office, Panipat.

2 The unit will not discharge any effluent inside or outside the premises except
255 m/hr. effluent of the treated effluent from PX-PTA Plant in to Thirana
Drain and will comply with the standards prescribed as per Environment
(Protection) Rules, 1986 for Petrochemicals (Basic & intermediates) units.

3. The unit will submit the Calibration certificate of the Online Continuous
Effluent Monitoring System installed on the outlet of the PX-PTA Pilant within
15 days and ensure the connectivity of the OCEMS with CPCB and HSPCB

servers.

il PX-PTA
it wi asibility study for ZLD from the '
4 That the unit will conduct the fe y y el st

section within the period of 18 months as per undertakl_ng e ZLD from PX
submil the technical feasibility report accordingly to achieve {i
-PTA section.

= : i : dy 2
5. The unit will comply with the action plan alrea 11 submit the
per time frame mentioned in the action plan (Long Term) and Wi

; d Office, HSPCB.
monthly report in this regard to RO, Panipal, HSPCBHin'I*;‘Z \GT in OA. No.
6. The unit will comply with the directions issued by

738/2019 & other legal forum's.

submitted to the HSPCB as



10.
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Dated Panchkula the,

That after obtaining permission for discharge of PX-PTA Plant aff]uent into

Thirana Drain the Regional Office will submit the fortnlghth{ monitoring report

of treated effluent discharge from PX-PTA Plant and unit will also submit

monthly monitoring report of treated effluent discharge from PX-PTA Plant

from NABL and MoEF&CC affiliated Laboratory.

The unit will maintain and operale their ETP's regularly and efficiently to keep
all the parameters within prescribed standards. :

The unit will submit permission from Irrigation Department for discharging its
trealed elfluent as per standards prescribed under Environment (Protection)
Rules, 1986 into Thirana Drain. .

The unit will re-start its plant only after obtaining the revised CTO under
Water Act, 1974 from the Board for discharge of efﬂugnt into Thirana Drain as
per standards prescribed under Environment (Protection) Ru!es.

In case if the unit is found violating the above mentioned conditions
appropriate action will be initiated against the unit as per the legal provisions.

Sh. Ashok Kheterpal

234, July, 2019 Chairman, HSPCB

Endst. No. HSPCBIPC/2019/ ¢ 370

necessary action please:

f_-@k/g.'

50863

-

f.

Chairman, CPCB, New Delhi.
PS to Chief Secretary, Government of Haryana .
The Deputy Commissioner, Panipat.

PS to ACS, Environment & Climate Change Department, Government of

Haryana.
PA to Member Secretary, HSPCB.
The Regional Officer, HSPCB, Panipat.

M/s indian Gil Corporation Panipat Refinery Complex, Panipat, Haryana-

132140 for information and compliance of the above said directions.

Hus

B TE
Environmental E‘:ﬂmﬁgﬁuzn

For Chairman

£

Dated: 2_7}7//3

A copy of the above is forwarded to the following for information and
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